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Per Tribunal 	 - 

As per direction 	the horihie Vice C!irmán 
dated 22.1.93, the matter be taken out :rom 
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Applicant in prson I by 

Advocate / Respondent by 1'c 

Counsil. & 	 - 

The matter adjourned 11' 
A 

- CA.,, NO. 263/88 	 Dated: 4B93 

ppl1cant is absent0 Shri Suresh 

Kumar for the respondentso 

The application is dismissed in 
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default of appearance of the applicant 
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(MS.USHA SVARA) 	(11.S.DESHPANDE) 
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